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When they did not fulfil that condition then after two years 
i.e. the condition which was Imposed In 1995 was changed 
in December 1997. The reasons cited for the change was that 
after three years of production, even those three years are 
complete now but the hon'ble Minister is now saying that the 
excise duty had increased during this period. I can vouch on 
the basis of the information that \0 the name of giving 
incentive to automobile sector, excise duty has been continu-
ously decreased in the past five Budgets and has been 
brought down from 35 per cent. Except the present budget, 
previous five budgets have followed this pattem. 

I would like to know from the Hon'ble Minister that the 
companies which are not fulfilling export obligation, does the 
Govemment propose to impose any penalty against them as 
you have said that you would only examine periodically. 
Besides, I also want to know whether the Govemment 
propose to encourage these companies to manufacture 
medium category vehicles liKe trucks apart from small cars? 

SHRI RAMAKRISHNA HEGDE: The Govemment would 
certainly consider. 

VAIDYA VISHNU DATI: Mr. Speaker, Sir. I would like to 
know whether the shortfall in the production in automobile 
industries is due to shortcomings of the Govemment or the 
administration or whether the industries are not having proper 
infrastructure? 

[English] 

SHRI RAMAKRISHNA HEGDE: I am sorry, Sir, I could not 
understand the question. Would you please repeat it? 

[Translation] 

VAIDYA VISHNU DATI: I want to know whether the 
shortfall In production is due to lack of coordination between 
the Govemment and administration of the industry or whether 
the industries were lacking proper infrastructure? 

SHRI RAMAKRISHNA HEGDE: There are many reasons 
for this General industrial recession is also one of the 
reasons, lack of purchasing capacity is another reason and 
lack of raw material Is also one of the reasons. I cannot say 
that certainly this one or that one Is the reason. 

[English] 

SHRI BASU DEB ACHARIA: Is It a fact that the foreign 
exchange outgo, for the collaboration with the foreign 
companies to manufacture motor cars, is much more than 
the foreign exchange we eam from exporting the motor 
cars? 

SHRI RAMAKRISHNA HEGDE: Sir, I have already said, 
there are cases where the passenger motor car companies, 
that Is, joint ventures have not been able to fulfil the obligation. 
Our aim Is to at lea_st 1leutralise from exports by earning 
10relgn exchange to the extent we spend on importing the 
components. We have not been very successful in that till 
now. 

Duplicate Shar .... CertHicate 

*546. SHRI GORDHANBHAI JADAVBHAI JAVIA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have completed the in-
vestigation into the printing of Duplicate Share Certificates by 
leading industries in the country; 

(b) If so, the findings of the investigation; and 

(c) the action taken or proposed to be taken by the 
Govemment against the persons found involved therein? 

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA) : 
(a) to (c) A Statement is laid on the Table of the House. 

Statement 

(a) Govemment have not undertaken any investigation Into 
the printing of duplicate share certificates by leading 
industries in the country. However, SEBI conducted an 
inspection of the books of accounts, records, documents 
and computer data of MIs Reliance Consltancy Services 
(RCS), Registrars and Share Transfer Agents to MIs 
Reliance Industries Limited (RIL) to inquire into the issue 
of duplicate share certificates of RIL by RCS. 

(b) The Inspections Reports of SEBI contain, inter alia, the 
following main findings: 

(i) A total number of 4.89 lakh duplicate shares were 
issued by RCS during the period April 1990 to 
October 1995. RCS by issuing some duplicate 
share certificates while the original share certifi-
cates were in existence, may lIave violated provi-
sions of Section 84 of the Companies Act. 

(ii) RCS, by not transferring and delivering the shares 
lodged by some investors before April 1, 1994, 
within two months, may have violated provisions of 
Section 113 of the Companies Act, 1956; 

iii) RCS, while acting as Registrars to the Issue and 
Share Transfer Agents to RIL, has violated the 
SEBI (Registrars to an Issue and Share Transfer 
Agents) Regulations. 

(c) Action by SEBI: SEBI has suspended the certificate of 
registration granted to RCS under the SEBI (Registrar to an 
Issue and Share Transfer Agents) Rules and Regulations, 
1993 with effect from February 1, 1997 to July 31, 1997 (the 
date of expiry of the validity of the certificate of registration) 
subject to the condition that from October 17, 1996 till January 
31,1997, RCS will not take up any work as a registrar to an 
issue and share transfer agent of any company other than 
seven principals who appeared before SEBI. RCS, after the 
expiry of the suspension period, ending on July 31, 1997 did 
not apply for renewal of registration as Registrars to an Issue 
and Share Transfer Agent. Further, SEBI has amended the 
SEBI (Regls~rs to an Issue and Share Transfer Agents) 
Regulations 1993 to provide for an arms length relationship 
between an Issuer and the Registrar to an issue. 
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Action by Department of Company Affairs: Department 
of Company Affairs (DCA) has initiated appropriate follow up 
action under the Companies Act, 1956 for dealing with the 
lapses and irregularities that have been detected in the 
inspection report. 

[Translation] 

SHRI GORDHANBHAI JADAVBHAI JAVIYA: Mr. Speaker, 
Sir, just now we discussed regulation of share market, 
rampant irregularities and fluctuations in share market. I 
would like to know from the hon. Minister whether any enquiry 
has been conducted regarding issuance of duplicate share 
certificates by big industries? If so, the steps taken by the 
Government in this regard? 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, a full enqUiry 
was conducted in case of duplicate share certificates issued 
by Reliance Industries Limited and a final action was taken 
thereon in 1996. A new section 13(A) has been added to SEBI 
Act as a preventive measure suggesting that there should be 
a distance between issuers and company. The branch of the 
same company should not undertake the same work. This 
was decided as a policy and the Act was amended. 

12.00 hrs. 

SHRI GORDHANBHAI JADAVBHAI JAVIYA: Whether the 
Government are aware that a number of small units printed 
and sold off someone else's share certificates on their behalf. 
This incident took place in my Parliamentary Constituency 
Porbandar (Gujarat). Therefore, I would like to know whether 
the Government have taken any stringent steps against such 
people? 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, there is a 
provision of issuing duplicate share certificates in companies 
Act because sometimes the need of duplicate share certifi-
cates arises. But If duplicate share certificates are issued 
violating rules and regulations and the same is brought to our 
notice, action is certainly taken on it. 

WRITTEN ANSWERS TO QUESTIONS 

Prices of Coal 

*543. SHRI ASHOK NAMDEORAO MOHOl: 

SHRI D.S. AHIRE: 

Will the Minister of COAL be pleased to state: 

(a) Whether the Government have decontrolled the 
prices of various grades of coal; 

(b) if so, the details thereof; 

(c) the extent to which the price of coal has gone up 
as a result thereof; 

(d) the estimated extra amount received so far by the 
coal producing companies as. a result thereof; 

(e) whether the Government propose to decontrol the 
production of coal to open more competition in this sector; 
and 

(f) if so, the steps taken by the Government to fully 
decontrol the coal Industry? 

THE MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI DlllP RAY) : (a) and (b) The prices of coking coal and 
A, Band C grades of non-coking coal were deregulated from 
March, 1996 and the prices of Grade 0 of non-coking coal 
were deregulated from March, 1997. 

(c) After partial deregulation of the prices, Cil has 
revised its prices w.e.f. 1.4.96,20.10.96,1.4.97 and 1.10.97. 
The average price of coal as fixed on different dates is given 
below: 

Date of effect of 
revision 

01.04.96 

20.10.96 

01.04.97 

01.10.97 

Average price of Cil coal 
(Rs. per tonne) 

469.02 

498.54 

553.37 

559.02 

(d) The total estimated extra receipts by Cil in 1996-
97 was Rs. 1357 crores and in 1997-98 Rs. 2267 crores. 

(e) and (f) The Coal Mines (Nationalisation) Act, 1973 has 
been amended in June, 1993 to provide for coal mining for 
captive consumption. Companies engaged in production of 
iron and steel, power, cement and other end uses as 
Government may notify from time to time, can mine coal for 
their own use. Further, the need to obtain an industrial licence 
for coal mining, under the Industries (Development & Regu-
lation) Act, 1951 has been done away with. These steps have 
been taken to enable more competition in the coal sector. 

Sick Industries 

*547. SHRI TATHAGATA SATPATHY: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of cases of Industrial sickness referred 
to BIFR and the number of cases on which decision has been 
taken; 

(b) whether the cases for revival of Talchar Fertilizer 
Corporation and Choudwar Textile Mill are pending with BIFR; 

(c) if so, the present status of these two industries; and 

(d) the steps proposed to be taken for revival of these 
industries? 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) The Board for Industrial and Fi-
nancial Reconstruction (BIFR) has reported that since its 


